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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
Mew Delbi, the 22nd June, 2016

Moo L-144/2000-CERC.— Whereas Central Electricily  Regulalory Commission (Sharing of  Inter-State
Transmission Charges and Losses) Regulations, 2010 (Principal Regulations) was notified on 1662010 in Gazetie of
India, Extracrdinary (Pant-II1 Section-1V, No. 1623 and the said regulations were to come into force with effect from
L2011 Tor a period of 5 yvears from the date of commencement specified. Subsequently, the date of commencement of
the Principal Regulations was revised to 1.7.2011 vide Notification Mo, L-1/44/2010-CERC dated 31.3.2011.

Whereas, four amendments of the Principal Regulations were notified on 25th November, 2011, 28t March,
2012, 7th April, 2015 and 8" July 2015 in the Gazette of India Extraordinary Part 111, Section 4.

Whereas, the Commission considers it necessary 1o continue operstion of the Principal Regulations as amended
trom time 1o time for a further period of 5 years for the purpose of sharing of inter-State transmission charges and losses.

And. now, therefore, it is notified for the information of all concerned that the Central Electricity Regulatory
Commission (Sharing of Inter-State Transmission Charges and Losses) Repulations, 2010 as amended from time to time
shall remain in force for a period of five years with effect from 1.7, 2016 unless reviewed earlier or extended by the
Cammission.
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